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Agenda for individual cases was taken up for discussion. Decision taken in each case is enumerated below'

Ad-hoc norms fixed in this meeting are varid for a period of 2 years reckoned from the date of ratification as per para

a.12(vi)ofHandbookofprocedure(vol-1)2015.20updatedason01.04'2015.
xxxx

646      Party NamelMARICO uMITED
Meet No/Date:14/85-

ALC3/2015

17.12.2015

Status:
Approved

HQ File ' RLA File :O3lgsloaOl4s'l\M1.z

oLl8sl762l13e/AM1s o3/esl4ols68/AM12
Blesl4ols6slAM12

Fixation of ad-hoc norms in terms of para 4.4.2 0f HBp, Vor.r, 200g-L4for export product "(1) safflower Seed

(Sortexed/Processed.no,",n.forBirdt""op,,po'".]ul,,Safflower/Soyade-oiledCake.

The committee noted that the firm has appried for fixation.of norms for two export product (i) safflower Seed

(Sortexed/pro..rr.o .nd meant for Bird t.J purpore) and tiit srt'o*.r/Soya de-oiled cake' As regards item No'

(i), the Committee noted the comments of lndian councir of ngli.rrtu,e Research furnished vide their letter No'

csr1.4(2\rzo15_op 01.-r+.ro.zo15 and observed that rcAR r'., point"o out that variety/hybrids' the seeds of

which is proposed to be exported has no, n""n mentioned, therefore, the status of the said variety about

evaluation in AIcRP safflower trail can not ue intormed' with regard to export item No' (ii) i'e' safflower/Soya

De_oired cake, the committee noted the comments of 
'CAR 

andixamined the recoverable wastage i'e' crude

Saffrower oir and its varue for adjustment whire fixing inpr,"oraput norms' After factoring in the value of

recoverabre wastase, the import "ll'ti:."-iiL.:::::,.:lX1*:: ;::::J,"Jil #l".." IrllTI{HrecoVemЫ e WaStage′ therttri.::ざ
駐

L羊

‖:LIZILt吾 :日ぁ 話ふli`e dedded tO iX ad―
hOC input Output

whereas the firm has appli〔

'l rnr /hoino on lower side) as under:
Qtv.

1.00Kg

purpose ma

午iltilま員
y言
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Ln that the import

be tested for quarantine

:RA may take consequential action as per policy/procedure'
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641 Party Namei V K C Nuts   Meet No/Date:14/85-ALC3/2015

(P)Ltd.′ Jammu     17.12.2015
Status:
Approved

HQ File RLA File Fixation of ad-hoc norms in terms of para 4.06 of HBP, 2015-

:01,185/17U0771AM1,6:18l2alaO|OO!/AM16 20 for export of Shelled Walnut Kernels against import of
'Walnuts lnshell Juglans Regia Species.

The Committee noted that NC had fixed the ad-hoc input output norms for the similar export/import item of this
firm in its meeting No. 2 held on 30.04.2015 vide case No 24. The Committee, in this case also decided to ratify
the norms as under allowing a yield of 4Oo/o-

Export ltem Qtv. lmport ltem Qty

Shelled Walnut Kernels (Juglans Regia

Species)

128.00M丁 Walnut lnshell (Juglans Regia

Species) other than Chandler Walnut
320.00MT

RA may take consequential action as per policy/procedure.

642

He File RLA File Fixation of ad-hoc norms in terms of para 4.06 of HBP,

:Otl85l77t/084/AM16 :55l24lO4OlO01/AM16 2OL5-2O for export of Walnut Kernels against import of
Jumbo/Large Walnut Chandler.

The comments furnished by MFPI vide their O.M. No. 41311/2015-DGFT dt. 77.12.201'5 were noted. However, it

was noted from internet source(www.chandlerwalnuts.com) that Chandler Walnuts provide one of the highest

Kernel yield of any of the varieties and its yield is 48.51%. Therefore, it was decided to allow import quantity

after factoring in wastage of 51.50%. Accordingly, import quantity permitted is 1,34,447.38Kg as under:-

RA may take consequential action as per policy/procedure.

Party Name:KASHMIR    Meet No/Date:14/85-
WALNUTS             ALC3/2015

17.12.2015

Status:
Approved

643 PartY Name: Laxmi

Enterprises

Meet No/Date:14/85-

ALC3/2015

17.12.2015

Status:
Deferred

HQ File

:01/85/162/152/AM 14

Fixation of wastage

The Committee noted the comments furnished by MFPI vide their letter No. 4(251/2O1'5-DGFT dt' 01'12'2015

and observed that the description of export product is too generic especially considering the number of import

items which are as many as 15. Therefore, the Committee decided to ask the firm to elaborate the ingredients

Export ltem Qty. lmport ltem Qty

Chandler Walnut Kernels(Jumbo/Large) 56800.00kG Jumbo/Large Walnut Chandler 1′ 17′ 113.00Kg

of export item.

‐4
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644            1Party Name:SRS UNISTRAW
Case No.:5/6/85-ALC3/2015     PRIVAttE LIMITED

Meet No/Date:14/85- Status:
ALC3/2015

17.12.2015

Lic.No/Date:0310796447   1Approved

04.06.2015

The Committee noted the comments of MFPlfurnished宙 de their O.M.No.4(3ソ 2015-DGFT dt.02.12.2015 and
decided to fix the ad― hocinput output norms as under:

Export ltem Qty lmport ltem Qty
Drinking Straw Hazelnut Flavour 1.00Kg

(Tota1 290 Straw)

Hazelnut Flavor 0.04Kg

F‖ter 580.00Nos.

Drinking Straw Ginger Bread

Flavour
1.00Kg

(Tota1 290 Straw)

Gingerbread Flavor 0.04Kg
F‖ ter 580.00Nos

Drinking Straw Snowwhite Chick
Flavour

1.00Kg

(Tota1 290 Straw)

White Chocolate
Flavor

0.08Kg

F‖ter 580.00Nos.

Drinking Straw Apple Pie 1.00Kg

lTota1 290 Straw

Apple Pie Flavor 0.04Kg

F‖ter 580.00Nos

Drinking Straw Chocolate Orange
Flavor

1.00Kg

(Tota1 290 Straw)

Chocolate Orange
Flavor

0.04Kg

Filter 580.00Nos.

RA may take consequential action as per policy/procedure.

HQ File

:01/85/050/00074/AM 16/

645

Case No.:3/6/85-ALC3/2015

HQ File

:01/85/050/00072/AM 16/

646

Case No.:7/11/85-ALC3/2015

RLA File

:03/95/040/00137/AM 16/

Party Name:SRS UNISTRAW

PRIVAttE LIM ITED

RLA File

:03/95/040/00139/AM 16/

Party NameiSRS UNISttRAW

PRIVATE LIMI丁 ED

Meet No/Date:14/85-

ALC3/2015

17.12.2015

Lic.No/Date:0310796448   Defer red

04.06.2015

Status:

The Committee noted the comments of MFPI furnished vide their O.M. No. 4(3)/2015-DGFT dt. 02.12.2015 and

observed that orange flavour applied for and recommended by MFPI does not seem to be accounted for in the

description of export product. Applicant may be requested to clarify the same. The case is deferred for

1.4.01.2016.

Meet No/Date:14/85- Status:

HQF‖e:01/85/050/00088/AM16/RLA F‖ e

103/95/040/00136/AM16/

‐ALC3/2015              ‐

17.12.2015

Lic.No/Date:0310796449   1

04.06.2015
A耐

The Committee noted the comments of MFPlfurnished vide their O.M.No.4(3ソ 2015-DGFT dt.02.12.2015 and

decided to fix the ad― hocinput output norms as under:

Export ltem Qty lmport ltem Qty

Drinking Straw Honeycomb Flavor 1.00Kg.

(丁ota1 290 Straw)

Honeycomb Flavor

F‖ter

0.08Kg

580.ooNos.

ヅ゙
RA may take consequential action as per policy/procedure.
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647           Party Name:SANAtt PRODUCttS  Meet No/Date:14/85-

Case No.:5/23/85-ALC3/2014    L!A/1!丁 ED                    ALC3/2015
17.12.2015

8 HQ File RLA File Lic.No/Date:0510393120  1Deferred

:01/85/050/00191/AM 15/      :05/24/040/00524/AM 15/      09.02.2015

丁he representative of MFPl presentin the meeting desired to furnish the revised comments in the case. 丁he case

is deferred for 14.01.2016.

Party Name:SANAT PRODUCttS

‐Status:

|

:

648
‐
Case No.:6/3/85-ALC3/2015     LIMI丁 ED

HQ File:01/85/050/00020/AM 16/RLA Flle

:05/24/040/00601/AM 15/

Meet No/Date:14/85-

ALC3/2015

17.12.2015

Lic.No/Date:0510393805   Approved

31.03.2015

LABS PR:VAttE Meet No/Date:14/85-     Status:

IALC3/2015

17.12.2015

Lic.No/Date:0910060434   ‐Deferred

Status:

The Committee noted the comments of MFPI furnished vide their O.M. No. 4(1,51/201,5 dated 06.11.2015 on the
9 subject mentioned above. On the basis of MFPI's comments. The Committee decided to fix the ad-hoc input

output norms as under:-

Export ltem Qty lmport ltem Qty.

Centella Asiatica Dry Extract
(Asiaticoside !O%and above 10%)

2500.00Kg Centella Asiatica Leaves 15000.00Kg

RA may take consequential action as per policy/procedure.

Party Name:SRIAM1            649

1Case No.:4/10/85-ALC3/2014

HQ File

LiN引丁ED

RLA File

10 :01/85/050/00082/AN/115/       :09/24/040/00114/AM 15/       12.06.2014               ‐

lt was noted that certain information have been ca‖ ed forfronn the firm by Deptt of C&PC vide theirletter dated‐

126.11.2015. This office has also asked the firm to furnish the reply to C&PC vide this office e― ma‖ dated

110.12.2015′ reply awaited.The Committee decided to remind the ttrm to expedke the reply.The case is

‐deferred for 14.01.2016.

゛

|
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650
Case No.:8/6/85-ALC3/2015

Case No.:3/9/85-ALC3/2014

Party Name:VAN:LA F00D

PRODUCTS
Meet No/Date:14/85-

ALC3/2015

17.12.2015

HQ File :01./8slOsOlOOO77/AML6/ RLA Fite Lic.No/Date:0310795969 Approved

The Committee noted the comments of MFPI furnished vide their o.M. No. 4(361/2015dt. 01.12.2015 and on the
basis of comments, the committee decided to fix the ad-hoc input output norms as under:-

Export ltem Qty lmport ltem Qty.
Bubble Gum containing 0.250Kg Gum Base of srme specification as
imported.

1.00Kg Gum Base 0.250Kg

RA may take consequential action as per policy/procedure.

651

Status:

Party Name:FIELDFRESH F00DS IMeet No/Date:14/85-    StatusI

PRIVAttE LIM l丁ED            IALC3/2015             ‐

17.12.2015

HQ File:01/85/050/00069/AM15/RLA File

105/23/040/00131/AM 15/
ILic.No/Date:0510389025  1Approved
124.06.2014

12 The Committee noted the comments of MFPi furnished vide their letter No.4(17ソ 2014-DGFT dt.02.12.2015
and on the basis Ofcomments′ the committee decided to fix the ad― hocinput output norms as under:―

Export ltem Qty lmport ltem Qtv.
Mustard Sauce(Net content ofimported yellow Mustard

Paste 1740.00Kg)

5800.00Kg Mustard Paste Yellow 1740.00Kg

RA may take consequential action as per policy/procedure.

652

1Case No.:24/13/85-ALC3/2015

131111サ
:5。50/00120/AM 16/

Party Name:S丁 ONE PLUS IMeet No/Date:14/85-

ALC3/2015

17.12.2015

Lic.No/Date:261001,2728 Deferred
11.09.2015

Note No. 7/36312OL5-TSW dt. 20.11,.201,5

take up the matter with DIPP. The case is

Status:

RLA File

:26/24/040/00011/AM16/

The Committee noted the comments of DIPP furnished vide their
,have been submitted by a consultant. Therefore, it was decided to
deferred for 1.4.OL.20'J,6.

ツ
・
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|⌒                     Party Name:P10NEER CALICOS   Meet No/Date:14/85-    Status:
‐653Case No.:1/22/85-ALC3/2014 PRODUCTS PRIVAttE LIMITED    ALC3/2015

17.12.2015

14 HQ File                RLA File                ttc.No/Date:3110065215  Wた hdrawn
:01/85/050/00161/AM15/      :31/83/040/00218/AM15/      20.01.2015

1The Commktee noted that RA,Pune宙 de their e― mail dated 04.12.2015 has conArmed that the subiect adVance
lauthorisation has been cance‖ ed. The Committee decided to withdraw the case

654          1Party NameiS!GNATURE      Meet No/Date:14/85-    Status:
Case No.:9/24/85-ALC3/2013  1NttERNA丁 10NAL F00DSINDIA  ALC3/2015

PVT.LTD.                  17.12.2015

15 HQ File                RLA File                ttc.No/Date:3110061817  Withdrawn
:01/85/050/00155/AM 14/     :31/83/040/00186/AM 14/     02.01.2014

丁he Commttee noted that RA′ Pune vide their e― mall dated 26.11.2015 has conlrmed that the sublect adVance

authorisation has been cance‖ ed. The Committee decided to withdraw the case

1        655         Party Name:SANSttAR B!0-    IMeet No/Date:14/85-    iStatus:
Case No.:2/4/85-ALC3/2015     POLYMERS L!M!丁 ED           ALC3/2015             1

17.12.2015

HQ File:01/85/050/00032/AM16/ RLA F‖e                     Lic.No/Date:0810135062   1Approved

:08/24/040/00481/AM 15/      .20.04.2015              1

‐
丁he Committee noted the comments of MFPl furnished vide their letter No.4(22ソ 2015-DGFtt dt.15.10.2015

16 .and on the basis ofcomments′ the committee decided to fix the ad― hocinput output norms as under:―

Export ltem Qty lmport ltem Qty.

Liquid Glucose Concentrate (Food Grade)/Dextrose
Monohydrate(Food Grade)/ Dried Glucose

Syrup(Food Grade)/ High Maltose Corn Syrup(Food
Grade)/Malto Dextrin Powder(Food Grade)

1.00MT 1. Starch
2. Disodium Carbonate, Light
(Soda Ash Light)

1.01MT/MT
22.00Kg/MT

RA may take consequential action as per policy/procedure.

656 Party Name:NUttRIV!TA F00DS  Meet No/Date:14/85-    Status:

Case No.:32/17/85-ALC3/2014   PVT.LTD. ALC3/2015

17.12.2015

17 1HQ F‖
e:01/85/050/00152/AM15/1器

jli040/00555/AM15/       101::。
.1。 1li:°

310789919   1Deferred

l The Committee noted that certain information have been ca‖ ed for from the firm vide this office e― ma‖ dated

‐14.07.2015 which are awaited. 丁he Committee decided to remind the firm to expedite the reply. Also ca‖ for

ingredients of Pre‐ mix for Plumpy Nut soughtto be imported. The case is deferred for 14.01.2015.

0・
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657

No.:18/14/85-ALC3/2015

Party Name:ARJUNA NAttURAL

EXTRACttS LIM!TED
IMeet No/Date:14/85-
‐
ALC3/2015

17.12.2015

Status:

■8 1HQ File                  RLA File Lic.No/Date:1010059312   Deferred

12.11.2015

The Committee decided to remind MFPlto

r―

:01/85/050/00143/AM16/ :10/24/040/00069/AM 16/

The Committee noted that the comments are awaited from MFPI.

,expedite the comments. The case is deferred for 14.01.2016.
1し
′

658

No.:5/14/85-ALC3/2015

Party Name:SARITA HANDA

EXPORTS PVT LTD

‐
Meet No/Date:14/85-

ALC3/2015

17.12.2015

Status:
ICase

|

119
1

HQ File

:01/85/050/00130/AM 16/

RLA File

:05/24/040/00334/AM 16/
ILic.No/Date:0510395921   Deferred
‐14.10.2015

The Committee noted that the comments are awaited from O/o
to remind O/o Textile Commissioner to expedite the comments.

Textile Commissioner. The Committee decided
丁he case is deferred for 14.01.2016.

|

,20

659

Case No.:16/14/85-ALC3/2015

Party Name:A/1ARINE CHEN41CALS′

IHQ File                  RLA File

:01/85/050/00141/AM 16/ :10/24/040/00053/AM 16/

The Committee noted that the comments are awaited from DBT.

expedite the comments. The case is deferred for 14.01.2016.

Lic.No/Date:1010059292   Deferred
‐12.10.2015

丁he Committee decided to remind DB丁

‐Meet No/Date:14/85-
‐ALC3/2015
,17.12.2015

.Status:

to

660

Case No.:13/14/85-ALC3/2015

HQ File

101/85/050/00138/AM16/

Party Name:FINNS FROZEN

F00DS(lNDIA)Llh/11ttED

RLA File

:03/94/040/00454/AM 16/

Meet No/Datei14/85-

IALC3/2015

‐17.12.2015

.Lic.No/Date:0310799025

23.09.2015

~隔
F

|

_:__二 _

IDeferred
:21

1

|

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to
expedite the comments. The case is deferred for 14.01.2016.
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1          661           Party Name:VANILA F00D     IMeet No/Date:14/85-     Status:

|  ‐Case No.:10/14/85‐ALC3/2015   1PRODUCttS                ‐ALC3/2015                      
‐

17.12.2015

HQ F‖ e:01/85/050/00135/AM16/ RLA F‖ e                     Lic.No/Date:0310799750   1Approved
i03/95/040/00516/AM 16/      .28.10.2015              ‐

22‐ 丁he Committee noted the comments of MFPlfurnished vide their O.Mo No.4(36ソ 2015 dt.01.12.2015 and on

‐the basis ofcomments′ the committee decided to fix the ad― hocinput output norrns as under:―

Export ltem Qty lmport ltem Qty.
Bubble Gum containing 0.250Kg Gum Base of same specification
as imported.

1.00Kg Gum Base 0.250Kg

RA may take consequential action as per policy/procedure.

1          662        Party Name:GADRE MARINE   IMeet No/Date:14/85-   IStatus:    ‐
Case No.:15/14/85-ALC3/2015   EXPORT PVtt LttD             IALC3/2015             1

117.12.2015              ‐

'23 1HQ F‖e                     RLA File                    tic.No/Date:0310799343   1Deferred

.  |:01/85/050/00140/AM 16/    .:03/94/040/00518/AM 16/     12.10.2015          ‐

1丁 he Committee noted that the comments are awaited from CIFT.  The Cornmittee decided to remind C!Ftt to

lexpedite the comments. 丁he case is deferred for 14.01.2016.

‐ 1        663        Party Name:FERRERO INDiA   'Meet No/Date:14/85-   Status:
‐
Case No.:9/14/85-ALC3/2015    PVT.LttD′                    ALC3/2015

17.12.2015

24 1HQ F‖ e                     RLA F‖ e                    tic.No/Date:0310798636   ‐Deferred

101/85/050/00134/AM 16/      :03/94/040/00429/AM 16/      103.09.2015
1丁 he Conlnlittee noted that the comments are awaited from MFPl. The Committee decided to remind MFPi tol
‐  expedne the cOmments.The case is deferred for 14.01.2016.

1          664          Party Name:FERRERO INDIA    IMeet No/Date:14/85-     Status:. ICase No.:7/14/85-ALC3/2015    PV丁
.LttD′                    IALC3/2015

‐17.12.2015

25 1HQ F‖ e                   ‐RLA File                   Lic.No/Date:0310799610  .Deferred    l
‐   :01/85/050/00132/AM 16/      :03/94/040/00562/AM 16/      21.10.2015

1The Committee noted that the comrnents are awaited from MFPI. 丁he Committee decided to remind MFPl to‐

expedite the comments. The case is deferred for'J,4.01,.2016. . . -
ill' ' <+:"-ir': '-',i:*; "i. :
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665 Party Name:FERRERO INDIA Meet No/Da te:L4/85- Status:
Case No.:8/14185-ALC3120L5 ,PVT.LTD, ALC3/2015

17.72.20L5

26 HQ File RLA File Lic.No/Date:0310799611 Deferred,:oLl85lo50/00133/AM16/ :BlgaloaO/00ss9/AM16/ 21.to.2ors
The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFpl to
'expedite the comments. The case is deferred for 14.01.201.6.

.          666           1Party Name:SEAHAttH CANNING  Meet No/Date:14/85-     Status:
ICase No.:21/14/85-ALC3/2015  1COMPANY′

                IALC3/2015            1
17.12.2015               1

HQF‖ e                     RLA F‖ e                     Lic.No/Date:1710006180   1Approved
i01/85/050/00146/AM 16/       :17/24/040/00057/AM 16/       23.09.2015

‐   The Committee noted that the importitemsis packing material which is governed by po‖ cy of packing material.

1271丁 he Committee also decided to change the descript:on of exportitem forthe sake of accountab‖ ity as under:―

Export ltem Qty. lmport ltem Qty
(Marine PrOduct packed in Printed Club Cans

wnh Lids)

Sardines in Brine′ Sardinesin O‖ &sardines in

Tomato Sauce

4′ 42′ 624.00Nos. Printed Club Cans

IA/ith Lids

As per policy
governing packing
material

RA may take consequential action as per policy/procedure.

.          667           .Party Name:SEAHATH CANNING  Meet No/Date:14/85-     Status:‐Case No.:20/14/85-ALC3/2015   COMPANY′                ALC3/2015
17.12.2015               1

1HQ File                     lRLA F‖ e                     Lic.No/Date:1710006172   ‐Approved

.01/85/050/00145/AM 16/       117/24/040/00049/AM 16/       07.09.2015

丁he Committee noted that the importitemsis packing material which is gOverned by poncy of packing material.

28‐

The Committee also decided to change the description of exportitem forthe sake of accountab‖ ity as under:―

Export ltem Qty. lmport ltem Qty
(Marine Product packed in Tin
Plat Sheet having weight of Tin
Plat Sheet 45.470MT made of Tin
Plate Sheet, with same
specification as imported.

4′42′624.00Nos. Tin Plate Sheet(0.18X

840(W)925(L)mm

Tin Plate Sheet(0.20X

845(W)945(り mm

As per policy governing
packing material

As per policy governing
packing material.

RA may take con,sequential action as per policy/procedure.
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668           ‐Party Name:SEAHATH CANNING  Meet No/Date:14/85-     Status:
Case No.:22/14/85-ALC3/2015   COMPANY′                 ALC3/2015            1

17.12.2015

HQ F‖ e:01/85/050/00147/AM16/IRLA F‖ e                     tic.No/Date:1710006195   1Deferred

117/24/040/00069/AM 16/      28.10.2015              1

The Committee noted that the importitemsis packing material which is governed by policy of packing material.

The Committee noted that the importitemsis packing material which is governed by po‖ cy of packing material.
The Committee aiso decided to change the description of exportitem forthe sake of accountability as under:―

RA may take consequential action as per policy/procedure.

1          669           Party Name:PRAGA丁 I GLASS    Meet No/Date:14/85-    Status:
Case No.:11/14/85-ALC3/2015  PRIVATE L!MI丁 ED            ALC3/2015

17.12.2015

30 1HQ File                  RLA File                 Lic.No/Date:0310799557  Deferred

l   :01/85/050/00136/AM16/      :03/95/040/00412/AM 16/      20.10.2015

The Commktee noted that the comments are awaited from MSME(ME).The COmmittee decided to remind

l lMSME(ME)to expedite the comments.The case is deferred for 14.01.2016.

670 party Name:SUKASo Meet No/Date:14/g5- status:
,Case No.:6/1.4185-ALC3(2O15 ,CERACOLORS pVT LTD ALC3/2015

L7.12.2015

31 HQ File RLA File Lic.No/Date:0910062394 Deferred
:otl8s/0s0100131/AM16/ :o9/2a/oaoloo248/AM1.6/ zB.O7.2o1.s

The Committee noted that the comments are awaited from C&PC. The Committee decided to remind C&pC to
expedite the comments. The case is deferred for 1,4.0'1.2016.

Export ltem Qty. lmport ltem Qty
(Marine Product Sardines in
Brine, Sardines in Oil and
Sardines in Tomato Sauce
packed in Tin Plate Sheet having
weight of Tin Plate 41.337MT
made of Tin Plate Sheet, with
same specification as imported.

4′ 42′ 624.00Nos. 丁in Plate Sheet(0.18X

840(W)925(り mm

Tin Plate Sheet(0.20X

845(W)945(L)mm

As per policy governing
packing material

As per policy governing
packing material.

シ
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671 Party NameiGELTEC PR!VATE   Meet No/Date:14/85-   Status:

Case No.:14/14/85-ALC3/2015   LIA/11ttED ALC3/2015

17.12.2015

32

|

133

HQ File                    lRLA F‖ e                    lLic.No/Date:0310798393  1Deferred

101/85/050/00139/AM16/      :03/94/040/00317/AM16/      24.08.2015

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI

expedite the comments. The case is deferred for 14.01.2016.

672

Case No.:19/14/85-ALC3/2015

Party NameiNAGAWAT TRADERS′ Meet No/Date:14/85-

ALC3/2015

17.12.2015 胃
‐HQ File                      RLA F‖ e                     Lic.No/Date:5610004724   1Deferred

:01/85/050/00144/AM 16/      :56/24/040/00033/AM 16/      21.10.2015

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI

expedite the comments. The case is deferred for 14.01.2016.

673         Party Name:OMSAIF00DS    Meet No/Date:14/85-    IStatus:
Case No.:17/14/85-ALC3/2015                              ALC3/2015              1

17.12.2015              ‐

134 1HQ File                     ‐RLA F‖e                    tic.No/Date:3110065692   1Deferred

l   :01/85/050/00142/AM16/      :31/83/040/00087/AM16/      101.10.2015             1

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to

expedite the comments. The case is deferred for 1.4.01..201.6.

674

Case No.:12/14/85-ALC3/2015

HQF‖e

:01/85/050/00137/AM16/

Party Name:VI丁 AL!TY

AQUACULttURE PV丁 .LTD.

‐RLA File

:35/24/040/00044/AM 16/

Meet No/Date:14/85-

ALC3/2015

17.12.2015

Status:

135
1

|

|

i

Lic.No/Date:3510044828 :Deferred
一

|
26.11.2015

The Committee noted that the comments are awaited from CIFT. The Committee decided to remind CIFT to‐
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675 Party Name:CHOICE TRADING   Meet No/Date:14/85-

CORPORA丁 10N PV丁.LttD       ALC3/2015
17.12.2015

HQ File :O1,l8s/O5O/O26lAMr4 RLA File :1Ol2a/aO/089/AM13 Lic.No/Date:1010052940 Deferred
27.O3.201336 

The committee noted that the Central Excise certificate is the documents furnished by the applicant for
considering the White Wine Vinegar in the export product. However, Committee observed that following would
be required (i) The certificate may be got verified from the concerned central excise authority (ii) MFpl's opinion
as to whether quantity of White Wine Vinegar would be changed if it is permitted for import in place of White
Vinegar. The case is deferred for 04.02.201.6.

Status:

‐Meet No/Date:14/85-
ALC3/2015

17.12.2015

37 HQ File:01/85/050/00127/AM16/RLA File Lic.No/Date:0810136585   Deferred

27.11.2015:08/24/040/00288/AM 16/

The Committee noted that the hard copy of application has not been received. The Committee decided to call
for hard copy of the application from concerned RA. The case is deferred for 14.01.2015

677         Party Name:SR:AM LABS PR!VAttE IMeet No/Date:14/85-
Case No.:4/14/85-ALC3/2015    L!MITED                    ALC3/2015

17.12.2015

676           Party Name:SANSTAR B10-
Case No.:2/14/85-ALC3/2015    POLYMERS LIへ ЛITED

Status:

IStatus:

38 HQ File

:01/85/050/00129/AM16/

39 HQ File

:01/85/050/00126/AM16/

RLA File

:09/24/040/00225/AM 16/

RLA File

:31/83/040/00061/AM 16/

Lic.No/Date:091oo62364   1Deferred

23.07.2015

Status:

TheCommitteenotedthatthehardcopyofapplicationhasnotbeenreceived. TheCommitteedecidedtocall
for hard copy of the application from concerned RA. The case is deferred for 14.01.2015

一野
678 PArtY NAMC:DREAM PLAST INDIA MCCI NO/DAIC:14185-

Case No.:1/1.4185-ALC3(2O75 pvT. LTD. ALC3/2015
17.t2.2015

Lic.No/Date:3110065622   ‐Deferred
04.09.2015

The Committee noted thatthe hard copyof application has not been received. The Committee decided to call
for hard copy of the application from cgQcerned RA. The case is deferred for 14.01.2015
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40 1HQ F‖ e                     RLA F‖ e

101/85/050/00128/AM 16/      :03/95/040/00340/AM 16/

Meet No/Date:1,4/85-

Lic.No/Date:0310798902

15.09.2015

け   '

:

XXXXXXXXXXXXXXXXXX最 下 ?=ミl讐響
鴬 響 ilirc。

Name:SAMISPICES AND
ALC3/2015

17.12.2015

The Committee noted that the hard copy of application has not been received. The Committee decided to call
hard copy of the application from concerned RA. The case is deferred for 14.01.2015


